2, Unien ef India, represnntei by the Directer General,

Talscermunicatisns, New Dealhi.

Iy THE CENTRAL ADNINI“TRATIVE FRIBUNAL: HYDERAB/L EENCH: AT
HYDER&BPD.. o
oh oo, 934 ef 19957 ~o.... + ° DLTE OF JUDGMEIC: 13.9.1995.
SRLE LIS i MBSl . S R T
BETVERN: ;
A:Jayarami Reddy SR oo .Asplicant
And

//

‘1. The Chief General Manager, melecemmunicatiens, A.P.dyéerabad.

Cepartment ef

3. The Secratary te the Ministry ef Telecemmunicatiens, New Celhi.

-

— Respencents’

CDUNSEL FOR THE AFPLICANT: SHRI‘K.Venkateshwara Rae

COUNCEL FCR "THE RESEONDENTS: SHRI M.V.Raghava, Redﬂy
ur/hdal CGSC.

TORAM:

HONRUE SRR RIS TECE N ERL DRI REQL LB CCHATAUAK

HCN'BLF SHRI R.R.NGZRAJAN, MEMEER (ADMNM, ) .

s

Centd:...2/- [



.,7,/

_grented to his junior the pay of the applicant whed 7

0.,4,No,934/95 Date of Order: 13,9,95

X As per Hon'ble bnhri B.kangaragan, Member {(Admn,) X

LA

The applicant herein is a Senior Accounts Officer-
under the control of Chief Ganeral Manager, Telecommunications—
Hyderabad, It iS stated for the applicant that one Shri
K.Sankaranarayanan (Staff No,81537) was promoted as
Accounts Officer on adhoc basis without considering the
case ‘of the applicant for giving adhoc promotion to the
post bf Accounts Officer, In view of the adhoc promotion

by’

el

promoted as Accounts Officer on regular basis from 254,91

mhEopaik was less than that of his junior who was_regularly
raguesting
promoted later, FHOwever, $hex representation Aor stepping u
of pay was bagred by the department, Hence he has filed
this OA for declaration.that he is entitled to heave his
pay stepped up on par with his junior Shri K.s5ankaragwalaya
(stcff No,81537) to the stage of 2750/- as on 25.4.91 in
the scale of 23753500 of Accounts Officers with all

consequential benefits,

2. Heard Mr.K.,Venkateswara Rao, learned counsel
for the applicant and Mr,N,V.Raghava Reddy, learned stand

counsel for the respondents,

+*

3, Learned counsel for the applicant br&ught to
notice the judgement of this Tribunal dated 30,11,94 in
OA,1035/93 and batch, 1In that OAaée: this Tribunal ha
granted stepping up of pay to all the applicant8 therel
with respect to Sri K.sSankaranarayanan, Aslthe applica
herein is also senior to Shri K.Sankaranarayanlwhich fa
is not éisputed, I see no reason to differ from the

J
judgement ¢n 0&4.1035/93,

b



n, A

4, In the result, the prayer of Stepping up of

pay on par with junior Shri K.sankaranagayanan is allowed,
But the monetary benefit is limited from 1.8.92 (this 0A

was filed on 31,7.9%).

5, The OA 1is ordered accordingly, No order as to
costs,
(R .RANGARAJAN)

Member (ano @

Dated: 13th September, 1995

I3

(Dictated in Open Court ) 4é’,
“W?_f =
Desuty Reglstrar{Juel.)
sd
Coepy te:a

1. The Chief ceneral Manager, Telecemmunicatiens, A.P.Hydearabadg,

’

2. Directer General, Department ef Telscemmunicatiens, Unien ef
India, New Delhi,

3. The gSecretary te the Ministry ef Telecemmunicatiens, New Delh.

4. One cepy te Sri. K.venkateswara Rie, aivnéate, CAT, Hyd.
S. One cemy te Sri, H.V.Raghava Reddy, aAeél. cCcsc, Car, Hyd,
6.. One cemy te Library, CAT, Hys.

7. One smpare cesy.

RSmM/~
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© TYPED By . CHECKFD BY | .
COMPARED BY APTROVTD BYY

IN THR QENTRAL ADMENTITRATIVD M7 By,
HYDERABAD BENCH AT HYDTRABAD.,

HON'BLE MR, AvBngGRTﬁ ¢+ ADMINISTRZ-
o TIVE MEMBER. '

JUDTSIAL_MEMRLR.

L ORDER/JUDGEMENT :

| : - . DATED : ]3 l_q‘j“m%::\

B—

O.A.'NO.‘ | K4 ;L’/qaﬁ

T AT S WL PLRD T
ADNBITTED ANQ INTERIM DIRECTIOMS TSsSUED.

ALLOVED,

SPOSED OF WITH DIRECTIONS.

PISMIZSED.

DISMYSSED As. WITHDRAWN,

f Centra) Admh)—i;;r‘;ﬁve Tr-i;;aﬁlﬁ 5
DESPATCH |
22SEP1935 Nwz{/j-
-, { BYDERABAD penop |

T o s
, , (/

s






